Central administrative Tribunal
Principal Bench: New Delhi

0.8, No.2609/2001
This the 1lth day of Octobsr, 2002

Hon’ble Smt. Lakshmi Swaminathan, Vice-Chairman (J)
Hon’ble Shri ¥.K. Majotra, Member (A)

HC Brahm Parkash
s$/0 Shri Mange Ram
R0 ¥ill.&P.0D. Gubhana
Distt.Jhajjar
~ppplicant
(By aAdvocate: Shri Bhaskar Bhardwaj)

Versus

1. Union of India -
Through Commissionasr of Police
Police Headguaters,
IP Estate, New Delhi.

3

. Deputy Commissioner of Police
HARs . (Estt.)
Police Headguarters
IP Estate, MNew Delhi.
~Respandents
(By advocate: Shri Mahesh Chopra, proxy for
Shri Ajesh Luthra)

ORDER_(Oral)

Learned proxy counsel . for applicant o
instructions of the applicant submits that he does not
wish to proceed with the 04 any longer and wants to

withdraw the sams.

3

- In wview of the above submissions, 0A is disposed

of as withdrawn.
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